
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

WEDNESDAY, THE TWENTY FIRST DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTIGE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIO NN O: 27932 OF 201 0

[ 3418 ]

Between:

The A P. Housefed. Rep. by its [,4anaoino
Baghtingampaily, Hyderabid 5oo o+<. 

- -" "

AND

1 Alfll Suryanarayan^a t\/ur1hy S o Late Krrshna ir.1u.1hy Rio D.No. 3_48, Sri
^ IqTa Co-operaitve Colcny, purlshottapgr26p
l. 5fl h(ama Co-operative Buildinq Societvr, R:c b. r:; parsrn in Charno

appointed bv the Coop. Dep:."Da5a Girl:ns ii,r1.,ir-rr.rrI j:iiZg
3. tnstitution oiAndhra ci'aoes[ rofiyu[rt, i upr-ioruyii^itr. eu."ni"ru""gn,Hyderabad - 63.

.,.RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue appropriate order or direction or Writ more particurarry a writ in
the nature of certiorari to cal for the records and to quash orders dated 16_09_
2010 in complainat No- 881 r 2o1o rB1 passed by the 3rd Respondent herein and
to declare the samed as illegal arbitrary contrary to the naturaljustice.

Director D.No. 1-8-1/B/26

.-.PETITIONER

-'t-'

l.A. NO:2 oF 201o(wPMP. NO: 35623 0F 2010)

Petition under section r 51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the order passed by the 3rd Respondent dated 16-09-20.r0 in comprainat
No' 8B1 I 2010 r81 on the fire of rnstitution of Andhra pradesh Lokayukata,
Basheerbagh, Hyderabad, pending disposal of the main Writ petition.
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l.A. NO: 1 OF 2O1O(WVMP. NO: 5549 OF 2010)

Between:

Akella Survanarayana Murthy, S/o. Late Krishna l\'4urthy R/o D No 3-48' Sri

Rama Co-6perative Colony Purushottapuram,

...PETITIONER/RESPONDENT No'1/
RESPONDENT

AND

1. The A.P. Housefed, Rep by its Managing Director D No l -8-1/8/26'

Baghtingampally,Hyderabad-500044. 
...RESpoNDENT/pETrfloNER/

WRIT PETITIONER

Sri Rama Co-operative Building Socie-ty, Bep Py its Person in Charge 
-

,noortuO Lv tfje Co-op. Dept- baba Ghrdens, Visakhapatnam - 531 'l 73'

trldt;i;; oinnont, Pi'adesh Lokayukata / Upa-Lokayukata, Basheerbagh'
HYderabad - 63 

-..RESP.NDENTS/
RESPONDENTS/RESPONDENTS

3

Petltion unc:r Section 151 CPC praying that in the circu,Tstances stal3c in

tne aifjda,;ii filec in sucpori of the petition, the Hjgh couil rnal be pieas:d ';a:ai:

litr sljsp::sicr- giia:i3d in \'/riv'lP No. 3562312010 in !n'' P f)c 2l)32 2J1t jr:?-l

12-1 1 -241C

Counsel for the Petitioner: SRI ARAVINDU MATURI
Counsel for the Respondent No.1: SRI ERANKI PHANI KUMAR

Counsel for the Respondent No.3: SRI P.V.VIDYASAGAR
Counsel for the ResPondent No.2: -'
The Court made the following: ORDER
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THEHON'BLE THE CHIEF JUSTICE AI,oK ARADHE

AND

THE HON'BLE SRI JUSTICE J .SREENTVAS RAO

WRIT PETTTION No.27932 of 2OtO

ORDER: Per the Hon'ble the Chief Justice AIok Aradhe)

None for the parties.

2. In this writ petition, the petitioner has assailed the

validity of the order dated 16.09.20lO, by which Lokayukta

has directed the appellant to release the document in

favour of the respondent No.1 and report compliance

3. Section 2(a) and (b) as well as Section 7 of the

Telangana Lokalrukta Act, 19g3, read as under:

"2. Delinitions- (a) ,action'means an administrative
action taken by a public servant by way of decision,
recommendation or finding or in any other malner,
and includes any omission and commission and
failure to act in connection with or arising out of such
action; and all other expressions connecting action
shall be construed accordingly.
(bl 'allegation' in relation to a pubtic sen ant rneans
any alfirmation that such public servalt _

(i) has abused his position as such, to obtain
any gain or favour to himsclf or io any other
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person, or to cause undue harm or hardship to

any other person;

(1a) l-ras failed to discharge the functions

attached to his post.

(ri) was actuated in the discharge of his functions

as such public servalt by improper or corrupt

motivc al]d thereby caused loss to the State or

aly member or section of the public; or

(iir) is guilty of corruption, or lack of integrity in

his capacity as such public servartt.

7. (1) Subject to the provisions of this Act, the

Lokayukta may rnvestigate any action which is taken

b1,, or with the general or specifrc approva-l of, or at

the behest of,-

(i) a Minister or a Secretary; or

(ii) a Member of either House of the State

Legrslature; or

(iii) a Mayor of the Municipal Corporation

constituted by or under the relevant law for the

time being in force; or

(iii a) a Vice Chancellor or a Registrar of a

Universitl';

(iv) any other public servant, belonging to such

class or section of public servants, as may be

nolihed by the Government in this behalf after

consultation with the Lokayrrkta, in any case

where a complaint involving al allegaLion is

made in respect of such action, or such action

can bc or could have been, in the opinion of the

Lokayrkta, thc subject of an allegation.
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[2) Subject to the provisions of this Act, the Upa_
Lokalukta may investigate any action which is taken
by, or with the general or specifrc approval of, any
public servalt, other than those referred to rn sub_
section (1), in any case where a complaint involving an
allegation is made in respect of such action, or such
action can be or could have been, in the opinion of the
Upa-Lokayrkta, the subject ofan allegation.

(3) Notwithstanding anything in sub-section (2), the
t okay'ukta may, for reasons to be record.ed in writing,
investigate any allegation in respect of an action
which may be investigated by the Upa_Lokayukta
under that sub-section, whether or not complaint has
been made to the Loka5ru kta in respect o[ such acrion.

(4) Where two or more Upa-tnkayrrktas are appointed
under this Act, the Lokayukta may by general or
specia-l order, assign to each of them matters which
may be investigated by tllem under this Act:

Provided that no investigation made by the Upa_
tnkayukta under this Act and no action taken or
thing done by him in respect of such investigation
shall be ca_lled in question on the ground only that
such investigation relates to a matter which is not
assigned to him by such order..

4 Thus, from a perusal of the aforesaid provisions, it is

\

evident that the action can be taken in respect of the
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complaint as defined under Section 2(a) of the Telangana

Lokayukta Act, 1983. The aforesaid Act does not authorize

the Lokayukta to clirect the appellant to release the

document in favour of the respondent No'1' The impugned

order is, therefore, quashed.

5. In the result, the Writ Petition is allowed

To

Miscellaneous applications pending, if any' shall

stand closed. Ho',l'ever, there shall be no order as to costs'
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HIGH COURT

DATED:21 10812024

ORDER

WP.No.27932 of 2010

ALLOWING THE WRIT PETITION
WITHOUT COSTS.
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